BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

(CRP)[SH] No.45 of 2013

16-8-2013

List this case on 30-9-2013.

CHIEF JUSTICE (ACTING)
S.Rynjah



BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

Cont. Cas (C)[SH] 24 of 2013

16-8-2013

Heard Mr. B. Bhattacharjee, learned counsel appearing for the
petitioner and also perused order of this Court dated 3-5-2013 passed in
MC.No.(SH)119 of 2013 in WP(C) No.[SH] 83 of 2013.

Issue notice to show cause as to why contempt proceedings
should not be initiated as prayed for, returnable within 4(four) weeks.

Petitioner is to take steps for service of notice to the respondents
by Registered Post with AD within 5(five) days.

List this case on 13-9-2012 along with WP(C) No. [SH] 83/2013.

CHIEF JUSTICE (ACTING)
S.Rynjah



BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

CRP[SH] No.23 of 2013

16-8-2013

Office note dated 14-8-2013 indicates that AD Card for
service of notice to respondent No. 2 has returned.

None appears for respondent No. 2 without showing any
cause.

The learned counsel appearing for respondent No.l
submits at the Bar that respondent No.1 is not filing affidavit-in-
opposition.

List this case for final hearing on 13-9-2013.

CHIEF JUSTICE (ACTING)
S.Rynjah



BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

MC(CRP)[SH] No.269 of 2013

16-8-2013

Heard Ms. P. Bhattacharjee, learned counsel appearing for
the petitioner.

This is an application for correcting the mistakes in
mentioning the particulars of execution case pending in the Court
of the Assistant to Deputy Commissioner, Shillong in the order of
this Court dated 29-7-2013. It is stated that inadvertently, the
petitioner had mentioned the wrong particulars of their execution
case pending in the Court of the Assistant to Deputy
Commissioner, Shillong. As a result, there are the mistakes in
mentioning the particulars of the execution case in the order of
this Court dated 29-7-2013.

Perused the misc.application, the mistakes in mentioning
the particulars of the execution case is allowed to be corrected. In
the result, the words “T.Ex. No.1/2007” are to be replaced by the
words and figures i.e. “T.Ex.No. 3(T) of 2009 within 3(three)
weeks from today.

The order of this Court should be intimated to the Presiding
Officer of the Court of the Assistant to Deputy Commissioner,
Shillong by Special Messenger within 2(two) days.

Misc.application is allowed.

CHIEF JUSTICE (ACTING)
S.Rynjah






BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

MC(FAO)[SH] No.205 of 2013

16-8-2013

Ms. S.G.Momin, learned counsel appearing for the
respondent prays for 3(three) weeks’ time for filing affidavit-in-
opposition.

Prayer is granted.

List this case on 6-9-2013.

CHIEF JUSTICE (ACTING)
S.Rynjah



BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

MCIWP(C)[SH] No. 249 o0f2013
In WP(C)[SH] No. 165 of 2013

16-8-2013

In view of the order passed in WP(C)[SH] No.165 of 2013, this
misc. case also stands disposed of.

CHIEF JUSTICE (ACTING)

S.Rynjah



BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

MCIWP(C)[SH] N0.186 0f2013
In WP(C)[SH] No. 164 of 2013

16-8-2013

In view of the order passed in WP(C)[SH] No.164 of 2013, this

misc. case also stands disposed of.

CHIEF JUSTICE (ACTING)

S.Rynjah



BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

MC[WP(C)[SH] No. 186 0f2013
In WP(C)[SH] No. 164 of 2013

16-8-2013

In view of the order passed in WP(C)[SH] No.164 of 2013, this
misc. case also stands disposed of.

CHIEF JUSTICE (ACTING)

S.Rynjah



BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

MCIWP(C)[SH] N0.248 0f2013
In WP(C)[SH] No. 164 of 2013

16-8-2013

In view of the order passed in WP(C)[SH] No.164 of 2013, this

misc. case also stands disposed of.

CHIEF JUSTICE (ACTING)

S.Rynjah



BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

MCIWP(C)[SH] No. 249 o0f2013
In WP(C)[SH] No. 165 of 2013

16-8-2013

In view of the order passed in WP(C)[SH] No.165 of 2013, this
misc. case also stands disposed of.

CHIEF JUSTICE (ACTING)

S.Rynjah



BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

MC[WP(C)[SH] No.187 0f2013
In WP(C)[SH] No. 165 of 2013

16-8-2013

In view of the order passed in WP(C)[SH] No.165 of 2013, this

misc. case also stands disposed of.

CHIEF JUSTICE (ACTING)

S.Rynjah



BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

WP(C) [SH] No.84 of 2013

16-8-2013

Learned counsel appearing for the respondent No. 6 and 7
submits at the Bar that affidavit-in-opposition on behalf of the
respondent No. 6 and 7 will be filed in the course of the day.

Learned counsel appearing for respondent No. 6 and 7 is
directed to furnish the copy of the affidavit-in-opposition to the
learned counsel appearing for the petitioner in the course of the
day.

Learned counsel appearing for the respondent No. 1 to 4
submits at the Bar that respondent No. 1 to 4 are not filing
affidavit-in-opposition.

Learned counsel appearing for respondent No.5 submits at
the Bar that affidavit-in-opposition on behalf of respondent No.5 is
filing within 3(three) days.

List this case on 30-9-2013.

CHIEF JUSTICE (ACTING)
S.Rynjah






BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

WP(C)[SH] No.235 of 2013

16-8-2013

Heard Mr. S.Sen, learned counsel appearing for the petitioner and
also Mr. S.Dey, learned counsel appearing for the respondent No. 1 and
2.

Issue notice returnable within 3(three) weeks.

No formal notice need be issued as respondent had entered
appearance through their counsel.

List this case again on 6-9-2013.

CHIEF JUSTICE (ACTING)
S.Rynjah



BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

WP(C)[SH] No.284 of 2012

16-8-2013

Issue Rule.
List this case for final hearing on 13-9-2013.

In the meanwhile, petitioner may file rejoinder affidavit.

CHIEF JUSTICE (ACTING)
S.Rynjah



